
331



OA no. 912 and 913/2022                                                                                                                                      Page 1 of 13 
 

Joint Inspection Report of M/s BalrampurChinni Mills Ltd. 

in the matter of Manav Seva Sansthan & Anr. Vs Union of India and Ors.  

In OA no. 912 and 913/2022 
 

1. Background  

Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order dated 27 March, 2023 in the matter 

of ManavSevaSansthan&Anr. Vs Union of India and Ors.  in case of O. A. No. 912 and 913 /2022 to 

ascertain the factual position and take remedial action in accordance of law.Relevant para of Hon’ble NGT order 

is as under- 

 

1. These two applications involve identical grievance against two Sugar Mills - BalrampurChini Mills Ltd at Village-

Bishunipur, Tehsil & District-Balrampur, Uttar Pradesh and Bajaj Hindustan Sugar Mills located at Tehsil Utraula, 

Block Shriduttganj, District Balrampur, Uttar Pradesh. It is alleged that both the units are discharging untreated 

industrial effluents in storm water drain/nala which is then released into the SuwaonNala, a rain fed rivulet 

connected with the Rapti River, which forms part of the Ganga River basin, in District Balrampur, UP.  

 

2. The applicant has referred to earlier order of the Tribunal dated 27.04.2017 in O.A. No. 337/2016, Shailesh 

Singh v. State of Uttar Pradesh by which the Tribunal considered similar grievance against 2 BalrampurChini Mills 

Ltd. Finding violations, the Tribunal directed remedial action, including payment of compensation as mentioned in 

the said order. The applicant has annexed samples of waste-water in the vicinity of the units showing exceedance of 

parameters. It is stated that as per EC condition, the unit has to be ZLD and use effluents in its process instead of 

discharging the same into the stream, as is being done. The applicant has also annexed a copy of representation dated 

09.07.2022, addressed to the statutory regulators on which CPCB asked the State PCB vide letter dated 22.07.2022 

to look into the matter and take remedial action in respect of both the units-BalrampurChini Mills as well as Bajaj 

Hindustan Sugar Mills.  

 

3. Vide order dated 23.12.2022, the Tribunal considered the matter and constituted a joint Committee of CPCB, State 

PCB and District Magistrate, Balrampur to take remedial action and furnish a report to this Tribunal about the 

compliance status of the industries in question with reference to consent conditions, particularly ZLD condition and 

mode of disposal of effluents.  

 
4. Accordingly, State PCB has filed its report dated 21.03.2023 with following observations and recommendations: 

………… 

8. We have considered the matter and find merit in the objections. There is no explanation why inspection has been done 

at Basti while the mill is in district Balrampur. Inspections have been conducted for sugar division  and  not              
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OA no. 912 and 913/2022                                                                                                                                      Page 5 of 13 
 

iii. The validity of the Environmental Clearance has also been expired.   

C. M/s Bajaj Energy Limitedat village Itaimaida, Tehsil Utraula, block Shriduttganj 
district Balrampur:  

i. Has accorded Environmental Clearance vide letter no. 1073/SEAC/369/2009 
dated 09.07.2010 for setting of 180 MW independent Coal based Thermal Power 
plant from SEIAA-U.P.. 

ii. The total area of the project is 51 acres, out of which 16.0 acres is for the plant and 
machinery, 25.0 acres is for green belt area and 10 acres is for the ash pond.  

iii. The project accorded CTE vide letter no. 1073/SEAC/369/2009 dated 
09.07.2010 and COD of 90 MW (45 X 2) on 19.04.2012 &01.5.2012 and found 
operational during inspection.  

iv. ETP of 1000 KLD with Screen, Oil & Grease Trap, Equalization tank with 
Aeration, Chemical Dosing Tanks, Plate Settler, MGF & ACF, Final Treated Water 
to UGR. Accordingly, samples were collected for the compliance verification. 

v. STP of 50 KLD with Screen, Oil & Grease Trap, Collection tank, Equalization tank with 
Aeration, MBBR, Tube Settler, MGF & ACF, UV Filter, Sludge Filter Press, Final Treated 

Water to Horticulture. Accordingly, sample were collected for the compliance 
verification. 

vi. The unit has installed OCEMS at the outlet of ETP and it was informed that OCEMS 
is connected with UPPCB and CPCB server. On the day of inspection, OCEMS was 
found functional.  

vii. PP obtained consent to operate (CTO) under Water and Air act vide no. 
140147/UPPCB/Basti (UPPCBRO)/CTO/Water/ Balrampur/2021 dated 
03.12.2021, which is valid from 1.01.2022 to 31.12.2023. And vide no. 140145/ 
UPPCB/Basti (UPPCBRO)/CTO/air/ Balrampur/2021 dated 03.12.2021, which 
is valid from 1.01.2022 to 31.12.2023.(Copy of CTO is annexed as Annexure-D1 
& D2 (colly). 

viii. PP obtained hazardous waste authorization vide letter no. 14148/UPPCB/Basti 
(UPPCBRO)/HWM/Balrampur/2021 dated 24.06.2021, which is valid up to 
22.03.2026. 

ix. The UPPCB has consented for discharge of treated waste-water (980 KLD for 
treated waste-water of ETP and 20 KLD treated waste-water of STP) in to drain for 
irrigation or other use under CTO. 

x. No industrial discharge found emanating from the unit therefore, drain flowing 
around the unit, which ultimately meets to Suwoan nala, was found dry. Related 
photograph is enclosed for reference.  
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  HIMANSHU KUMAR MANGLAM
                  M/s  BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA
                  Villege itaimaida, post shriduttganj, tehsil utraula, distt.- Balrampur,BALRAMPUR,271607
                  BALRAMPUR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environmental Officer, Circle-6
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
         

Chief Environmental Officer, Circle-6
         

Ref No. -
139063/UPPCB/Basti(UPPCBRO)/CTO/air/BALRAMPUR/2021

 Dated :  14/02/2022

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA

Reference Application No. 13737985  Dated :  14/02/2022

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA.  under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2022.02.14 
11:23:39 +05'30'

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2022.02.14 
11:24:04 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  14/02/2022

1. This consent is valid for the approved production capacity of cane crushing 12000 TCD Sugar Cane
Crushed & 33 Megawatt Co-generation .

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) . Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 03 Boilers
having

Capacity 90
TPH each

Baggasse
(115 TPH)

1 Particulate
Matter

As per E(P)A
Rules, 1986

3(c) . The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Particulate Matter As per E(P)A Rules,
1986

4 . The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

5 . Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

6 . The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

7 . The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

8 . The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

9 . Industry shall submit monthly monitoring reports of all stacks and ambient  air  quality from a
certified / approved laboratory under E.P. Act 1986 .

10 . The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11 . The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

12 . The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

13 . The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

14 . The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

15 . The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environmental Officer, Circle-6
         

16 . Minimum 33% of the land on which industry is established will be covered  and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

17 . If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

18 . Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
1.	This consent is valid for the production of 12000 TCD Sugar Cane Crushed & 33 Megawatt Co-
generation only.

2.	The industry should follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no. GSR 35(E) dated 14/01/2016.

3.	The unit shall submit the point wise compliance report of the previous CTO issued by the Board
for the year 2021 within a month failing which consent would be deemed void.

4.	The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

5.	The Industry shall dispose the hazardous waste through authorized recyclers/TSDF and comply
with the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Plastic Waste Management Rules, 2016 as amended.

6.	In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
generated within a month failing which consent would be deemed void.

7.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier
will suspended during the pendency of the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will be deemed to be restore subject to the effective date of
revocation of the closure order, with imposed conditions thereof.

8.	Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2022.02.14 
11:24:34 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  HIMANSHU KUMAR MANGLAM
                  M/s BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA
                  Villege itaimaida, post shriduttganj, tehsil utraula, distt.- Balrampur,BALRAMPUR,271607
                  BALRAMPUR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environmental Officer, Circle-6
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
         

Chief Environmental Officer, Circle-6
         

Ref No. -
139945/UPPCB/Basti(UPPCBRO)/CTO/water/BA
LRAMPUR/2021

 Dated :  14/02/2022

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  BAJAJ HINDUSTHAN SUGAR LIMITED
UTRAULA

Reference Application No :13838013 Dated :14/02/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. BAJAJ HINDUSTHAN
SUGAR LIMITED UTRAULA is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2022.02.14 
11:26:29 +05'30'

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2022.02.14 
11:26:53 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 13838013/ Water  Dated :  14/02/2022

1. This consent is valid for the approved production capacity of  12000 TCD Sugar Cane Crushed & 33
Megawatt Co-generation o .

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Industrial 2400 KLD ETP
2 Domestic 50 KLD STP

4. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

Domestic Effulant
S.No Parameter Standard

1 Total Suspended Solids As prescribed by Hon’ble
NGT order dated 30.04.2019

in O.A. No. 1069/2018
2 BOD As prescribed by Hon’ble

NGT order dated 30.04.2019
in O.A. No. 1069/2018

3 COD As prescribed by Hon’ble
NGT order dated 30.04.2019

in O.A. No. 1069/2018
4 Oil & Grease As prescribed by Hon’ble

NGT order dated 30.04.2019
in O.A. No. 1069/2018

5 Quantity of Discharge 50 KLD

4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016.

Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids As per E(P)A Rules, 1986
2 BOD As per E(P)A Rules, 1986
3 COD As per E(P)A Rules, 1986
4 Oil & Grease As per E(P)A Rules, 1986
5 Quantity of Discharge 2400 KLD
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4(c) Loading Rates for different soil textures.

S.No Soil Texture Loading rate in m3/Ha/Day

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

7. The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

8. Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.

9. During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

10. The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

11. The impact of treated effluent application on land is to be included further in E.I.A. studies,
involving ground water monitoring point identified in close proximity to the unit.

12. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

13. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

14. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

15. Minimum 33% of the land on which unit is established will be covered  and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

16. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

17. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

19. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

20 The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environmental Officer, Circle-6
         

1.	This consent is valid for the production of 12000 TCD Sugar Cane Crushed & 33 Megawatt Co-
generation only.

2.	The industry shall maintain strict supervision upon fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

3.	 The E.T.P. unit operation line up Strengthening is to be maintained.

4.	The industry shall ensure deployment of qualified to step up self monitoring mechanism on 24 ×7
Hours basis.

5.	The E.I.A. studies shall include comprehensive study of water & waste water balance in Addition
to the adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of
treatment technology & discharge of treated effluent completely for irrigation purposes in place of
discharge on surface water body.

6.	The industry shall deploy self monitoring task force to strictly observe & monitor treated effluent
discharge restriction on surface water body located in its proximity.

7.	The industry shall also explore treated effluent re-cycle mechanism in furtherance to the
application of treated effluent on land as a significant alternative mode of re-cycle. This step shall in
turn reduce hydraulic loading of effluent discharge as well as shall eliminate extraneous treated
effluent discharge possibility elsewhere.

8.	The Unit shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2021 and the audited balance sheet for the current year and the details
of fees deposited within a month failing which consent would be deemed void.

9.	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/ plant machinery failing which
consent would be deemed void.

10.	In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
generated within a month failing which consent would be deemed void.

11.	The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

12.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
earlier will suspended during the pendency of the closure period and after ensuring the compliance
and after revocation of closure order, the CTO will be deemed to be restore subject to the effective
date of revocation of the closure order, with imposed conditions thereof.

13.	Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2022.02.14 
11:27:08 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  Dr A V Singh
                  M/s  BAJAJ ENERGY LIMITED
                  Bajaj Energy Limited, Vill.- Itai maida, post- shri duttganj, tehsil-utarula,distt.-Balrampur
UP,BALRAMPUR,271607
                  BALRAMPUR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environmental Officer, Circle-6
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
         

Chief Environmental Officer, Circle-6
         

Ref No. -
140145/UPPCB/Basti(UPPCBRO)/CTO/air/BALRAMPUR/2021

 Dated :  03/12/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  BAJAJ ENERGY LIMITED

Reference Application No. 13866041  Dated :  03/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
BAJAJ ENERGY LIMITED.  under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.15 
12:21:34 +05'30'

PRADEEP 
SHARMA

Digitally signed by PRADEEP 
SHARMA 
Date: 2021.12.15 12:21:54 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  03/12/2021

1. This consent is valid only for the approved production capacity of 45 x 2 (90) Megawatt Thermal
Power .

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 02 Boilers 190
TPH Each

Coal (1600
TPD)

1 Particulate
Matter

As per E (P) A
Rules, 1986

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Particulate Matter As per E (P) A Rules,
1986

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environmental Officer, Circle-6
         

1.	This consent is valid for producing maximum 45 x 2 (90) Megawatt Thermal Power by using Coal
& Water as raw material.

2.	The industry shall submit the monitoring report of stack attached with both the boilers and
Ambient Air Quality within one month after startup of plant by NABL approved lab.

3.	The industry shall operate its production in such manner not to harm to the local residents/nearby
Population and Environment too.

4.	Audited Balance Sheet/ C.A. certificate shall be submitted within one month from the date of issue
of this Certificate for verification of Consent fee payable.

5.	Industry shall develop green belt as per the protocol attached with the board's office order no.
H16405/220/2018/02 dated 16-02-2018 which is available on board's website.

6.	The unit shall submit its Environmental Statement within the stipulated time frame.

7.	The industry shall submit ambient air quality and stack monitoring report from NABL accredited
laboratory within a month to the Board.

8.	The industry must be follow the rules mentioned in Hazardous Waste and Other Waste
Management and Transboundary Movement Rules, 2016.

9.	Industry shall strictly comply with conditions mentioned in CREP issued by CPCB to Thermal
Power Plants.

10.	The industry shall submit Ash Management Plan within 01 month.

11.	The unit shall comply the G.O. no. 549/55-Paraya-I-2018-259(Paraya)-2017 dated 14.08.2018 for
restriction of furnace oil and pet coke as a fuel.

12.	The industry shall comply all the rules and regulations mentioned in the Environment (Protection)
Act, 1986.

13.	The industry will comply all the directions/guidelines/orders issued by CPCB & Hon’ble NGT to
Thermal Power Plants time to time.

14.	The industry will take all the preventive measures to prevent any fugitive dust emission from coal
yard, ash handling area and storage site.

15.	Ash generated by the industry should be stored and disposed off as per the notification issued by
Ministry of Environment, Forest & Climate Change, Government of India.

16.	 The industry shall use at least 20% of total fuel as bio briquettes in boiler, as per availability.

17.	 If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
earlier will suspended during the pendency of the closure period and after ensuring the compliance
and after revocation of closure order, the CTO will be deemed to be restore subject to the effective
date of revocation of the closure order, with imposed conditions thereof.

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.15 
12:22:09 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  Dr A V Singh
                  M/s BAJAJ ENERGY LIMITED
                  Bajaj Energy Limited, Vill.- Itai maida, post- shri duttganj, tehsil-utarula,distt.-Balrampur
UP,BALRAMPUR,271607
                  BALRAMPUR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environmental Officer, Circle-6
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
         

Chief Environmental Officer, Circle-6
         

Ref No. -
140147/UPPCB/Basti(UPPCBRO)/CTO/water/BA
LRAMPUR/2021

 Dated :  03/12/2021

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  BAJAJ ENERGY LIMITED

Reference Application No :13866102 Dated :03/12/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. BAJAJ ENERGY LIMITED
is hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.15 
12:16:10 +05'30'

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.15 
12:17:06 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.BAJAJ ENERGY LIMITED  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 13866102/ Water  Dated :  03/12/2021

1. This consent is valid only for the approved production capacity of 45 x 2 (90) Megawatt Thermal
Power.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 20 KLD STP
2 Industrial 980 KLD ETP

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 10 KLD
2 Total Suspended Solids As prescribed by Hon’ble

NGT order dated 30.04.2019
in O.A. No. 1069/2018

3 BOD As prescribed by Hon’ble
NGT order dated 30.04.2019

in O.A. No. 1069/2018
4 COD As prescribed by Hon’ble

NGT order dated 30.04.2019
in O.A. No. 1069/2018

5 Oil & Grease As prescribed by Hon’ble
NGT order dated 30.04.2019

in O.A. No. 1069/2018

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

1 BOD As per E (P) A Rules, 1986
2 COD As per E (P) A Rules, 1986
3 Total Suspended Solids As per E (P) A Rules, 1986
4 Oil & Grease As per E (P) A Rules, 1986
5 Quantity of Discharge 980 KLD

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .
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6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1.	This consent is valid for producing maximum 45 x 2 (90) Megawatt Thermal Power by using coal
& water as raw material.

2.	The industry shall utilized maximum portion of industrial/domestic treated effluent in Horticulture,
Ash Quenching and Process.

3.	The industry shall submit the analysis report of treated effluent from STP and ETP within one
month after startup of plant by NABL approved lab.

4.	The industry shall operate its production in such manner not harm to the local residents/nearby
Population and Environment too.

5.	The industry shall maintain proper logbook for used water, effluent generation and recycled
effluent.

6.	The unit shall installed web camera and final discharge point in the industry premise.

7.	Effective operation & maintenance of installed effluent treatment plant should be done so that
effluent meets norms/standards as prescribed.

8.	The industry shall develop green belt as per the protocol attached with the board's office order no.
H16405/220/2018/02 dated 16-02-2018 which is available on board's website.

9.	Maintain logbook for electric meter reading to record daily electric usage by ETP and send
logbook details to board on monthly basis.

10.	The industry shall make proper arrangement for safe and scientific handling, storage,
transportation and disposal of all solid wastes, sludge etc. generated.

11.	 The industry shall provide adequate arrangement for control of odour nuisance. All internal roads
shall be made pucca. Industry shall maintain good housekeeping within factory premises, around
effluent treatment facilities etc.

12.	 Industry shall ensure regular working of Continuous Online Effluent Monitoring System for
monitoring of discharged treated effluent. Industry shall also ensure regular online transfer of data
(Online Effluent Monitoring System and web camera) to the CPCB and UPPCB servers.

13.	 Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

14.	 The industry shall submit analysis report from NABL accredited laboratory of treated effluent
within a month to the Board.

15.	Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of
issue of this Certificate for verification of Consent fee payable.

16.	 The industry must be follow the rules mentioned in Hazardous Waste and Other Waste
Management and Transboundary Movement Rules, 2016.

17.	The industry shall comply with the notification no. 3187(E) dated 07-10-2016 issued by the
Ministry of Water Resources, River Development and Ganga Rejuvenation.

18.	The industry shall install separate storm water drain in premises.

19.	The industry shall comply with the provision of MSW Management Rules, 2016.

20.	The industry shall comply the provision of E(P)A 1986.

19.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
earlier will suspended during the pendency of the closure period and after ensuring the compliance
and after revocation of closure order, the CTO will be deemed to be restore subject to the effective
date of revocation of the closure order, with imposed conditions thereof.
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environmental Officer, Circle-6
         

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.15 
12:17:22 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  Rajeev Agarwal
                  M/s  Balrampur Chini Mills Limited Unit  Balrampur Divsion Sugar
                  PO  Balrampur, Distt Balrampur (UP) ,BALRAMPUR,271201
                  BALRAMPUR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environmental Officer, Circle-6
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
         

Chief Environmental Officer, Circle-6
         

Ref No. -
144719/UPPCB/Basti(UPPCBRO)/CTO/air/BALRAMPUR/2021

 Dated :  24/12/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  Balrampur Chini Mills Limited Unit  Balrampur Divsion Sugar

Reference Application No. 14398647  Dated :  24/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
Balrampur Chini Mills Limited Unit  Balrampur Divsion Sugar.  under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as  per enclosed
conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.25 
11:57:28 +05'30'

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.25 
11:57:59 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  24/12/2021

1. This consent is valid for the approved production capacity of cane crushing 12000 TCD Sugar Cane
Crushed & 18 Megawatt Co-generation .

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) . Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 80 TPH Boiler Baggasse 1 Particulate
Matter

As per E (P) A
Rules, 1986

2 02 Boilers
having

capacity 64
TPH each

Baggasse 2 Particulate
Matter

As per E (P) A
Rules, 1986

3 40 TPH Boiler Baggasse 3 Particulate
Matter

As per E (P) A
Rules, 1986

4 32 TPH Boiler Baggasse 4 Particulate
Matter

As per E (P) A
Rules, 1986

5 30 TPH Boiler Baggasse 5 Particulate
Matter

As per E (P) A
Rules, 1986

3(c) . The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Particulate Matter As per E (P) A Rules,
1986

2 2 Particulate Matter As per E (P) A Rules,
1986

3 3 Particulate Matter As per E (P) A Rules,
1986

4 4 Particulate Matter As per E (P) A Rules,
1986

5 5 Particulate Matter As per E (P) A Rules,
1986

4 . The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

5 . Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

6 . The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

7 . The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

8 . The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .
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9 . Industry shall submit monthly monitoring reports of all stacks and ambient  air  quality from a
certified / approved laboratory under E.P. Act 1986 .

10 . The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11 . The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

12 . The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

13 . The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

14 . The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

15 . The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

16 . Minimum 33% of the land on which industry is established will be covered  and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

17 . If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

18 . Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
1.	This consent is valid for the production of 12000 TCD Sugar Cane Crushed & 18 Megawatt Co-
generation only.

2.	The industry should follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no. GSR 35(E) dated 14/01/2016.

3.	The unit shall submit the point wise compliance report of the previous CTO issued by the Board
for the year 2021 within a month failing which consent would be deemed void.

4.	The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

5.	The Industry shall dispose the hazardous waste through authorized recyclers/TSDF and comply
with the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Plastic Waste Management Rules, 2016 as amended.

6.	In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
generated within a month failing which consent would be deemed void.

7.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier
will suspended during the pendency of the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will be deemed to be restore subject to the effective date of
revocation of the closure order, with imposed conditions thereof.

8.	Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environmental Officer, Circle-6
         

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.25 
11:58:55 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  Rajeev Agarwal
                  M/s Balrampur Chini Mills Limited Unit  Balrampur Divsion Sugar
                  PO  Balrampur, Distt Balrampur (UP) ,BALRAMPUR,271201
                  BALRAMPUR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environmantal Officer, Circle-6
         
Enclosed : As above
 (condition of consent):      
         
Copy to:     
Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
         

Chief Environmantal Officer, Circle-6
         

Ref No. -
144856/UPPCB/Basti(UPPCBRO)/CTO/water/BA
LRAMPUR/2021

 Dated :  24/12/2021

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  Balrampur Chini Mills Limited Unit
Balrampur Divsion Sugar

Reference Application No :14411750 Dated :24/12/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Balrampur Chini Mills
Limited Unit  Balrampur Divsion Sugar is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.25 
12:01:35 +05'30'

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.25 
12:02:09 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.Balrampur Chini Mills Limited Unit  Balrampur Divsion Sugar
vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 14411750/ Water  Dated :  24/12/2021

1. This consent is valid for the approved production capacity of  12000 TCD Sugar Cane Crushed&18
Megawatt Co-generation .

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 120 KLD STP
2 Industrial 2400 KLD ETP

4. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

Domestic Effulant
S.No Parameter Standard

1 Oil & Grease As prescribed by Hon’ble
NGT order dated 30.04.2019

in O.A. No. 1069/2018
2 Oil & Grease As prescribed by Hon’ble

NGT order dated 30.04.2019
in O.A. No. 1069/2018

3 Total Suspended Solids As prescribed by Hon’ble
NGT order dated 30.04.2019

in O.A. No. 1069/2018
4 COD As prescribed by Hon’ble

NGT order dated 30.04.2019
in O.A. No. 1069/2018

5 Quantity of Discharge 120 KLD
6 BOD As prescribed by Hon’ble

NGT order dated 30.04.2019
in O.A. No. 1069/2018

4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016.
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Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids As per E (P) A Rules, 1986
2 BOD As per E (P) A Rules, 1986
3 COD As per E (P) A Rules, 1986
4 Oil & Grease As per E (P) A Rules, 1986
5 Quantity of Discharge 2400 KLD

4(c) Loading Rates for different soil textures.

S.No Soil Texture Loading rate in m3/Ha/Day

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

7. The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

8. Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.

9. During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

10. The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

11. The impact of treated effluent application on land is to be included further in E.I.A. studies,
involving ground water monitoring point identified in close proximity to the unit.

12. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

13. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

14. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

15. Minimum 33% of the land on which unit is established will be covered  and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

16. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

17. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

19. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

20 The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

1.	This consent is valid for the production of sugar capacity 12000 TCD Sugar Cane Crushed&18
Megawatt Co-generation only.

2.	The industry shall submit the valid NOC from State Ground Water Department for abstraction of
ground water within 03 months from the issuance of this CTO.

3.	The industry shall maintain strict supervision upon fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

4.	The E.T.P. unit operation line up Strengthening is to be maintained.

5.	The industry shall ensure deployment of qualified to step up self monitoring mechanism on 24 ×7
Hours basis.

6.	The E.I.A. studies shall include comprehensive study of water & waste water balance in Addition
to the adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of
treatment technology & discharge of treated effluent completely for irrigation purposes in place of
discharge on surface water body.

7.	The industry shall deploy self-monitoring task force to strictly observe & monitor treated effluent
discharge restriction on surface water body located in its proximity.

8.	The industry shall also explore treated effluent re-cycle mechanism in furtherance to the
application of treated effluent on land as a significant alternative mode of re-cycle. This step shall in
turn reduce hydraulic loading of effluent discharge as well as shall eliminate extraneous treated
effluent discharge possibility elsewhere.

9.	The Unit shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2021 and the audited balance sheet for the current year and the details
of fees deposited within a month failing which consent would be deemed void.

10.	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/ plant machinery failing which
consent would be deemed void.

11.	In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
generated within a month failing which consent would be deemed void.

12.	The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

13.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
earlier will suspended during the pendency of the closure period and after ensuring the compliance
and after revocation of closure order, the CTO will be deemed to be restore subject to the effective
date of revocation of the closure order, with imposed conditions thereof.

14.	Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2021.12.25 
12:02:51 +05'30'
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Chief Environmantal Officer, Circle-6
         

373



         
Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to BALRAMPUR CHINI MILLS LTD,UNIT - BALRAMPUR, CHEMICAL
D I V I S I O N  l o c a t e d  a t  P . O .  B A L R A M P U R ,  D I S T R I C T  B A L R A M P U R ,  U T T A R
PRADESH,BALRAMPUR,271201. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-
1.					This CCA BALRAMPUR CHINI MILLS LTD,UNIT - BALRAMPUR, CHEMICAL DIVISION granted
for the period from 18/11/2022 to 31/12/2024 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

169165/UPPCB/Basti(UPPCBRO)/CTO/both/BALRAMPUR/2022 Date: 17/11/2022

To,

M/s

BALRAMPUR CHINI MILLS LTD,UNIT - BALRAMPUR, CHEMICAL DIVISION

P.O. BALRAMPUR, DISTRICT BALRAMPUR, UTTAR
PRADESH,BALRAMPUR,271201

Application Id-
18520221

S
No

Product Quantity Unit

1 RS/Ethanol (B Heavy
Molasses/Sugar Cane
Syrup)

330 Kilo Liters/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 48KLD STP

Industrial ZLD ETP

S.No. Parameter Standard
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

S No. Parameters Standards
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mg/L) As per E(P)A Rules, 1986
4 Fecal Coliform

(MPN/100ml)
As per E(P)A Rules, 1986

5 Remarks 48 KLD Treated Effluent

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 20 TPH
Boiler

Baggasse 1 Particulate
Matter

As per E(P)A
Rules, 1986

2 40 TPH
Boiler

Baggasse 2 Particulate
Matter

As per E(P)A
Rules, 1986

3 750 KVA
DG Set

Diesel 3 Sulphur
Dioxide

As per E(P)A
Rules, 1986

S No. Stack no Parameters Standards
1 1 Particulate Matter As per E(P)A Rules,

1986
2 2 Particulate Matter As per E(P)A Rules,

1986
3 3 Sulphur Dioxide As per E(P)A Rules,

1986
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4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This consent is valid for the production of  160 KLD Absolute Alcohol while using C Heavy molasses as
raw material or 330 KLD Rectified Spirit/Ethanol while using B Heavy Molasses/Sugar Cane Juice along
with 8.5 MW Co Generation Power Plant.
 
2 . 	 T h e  E a r l i e r  C T O  w a t e r  h a s  b e e n  i s s u e d  b y  U P P C B  v i d e  o f f i c e  l e t t e r  N o .
145341/UPPCB/Basti(UPPCBRO)/CTO/water/BALRAMPUR/2021 dated 23.12.2021 and CTO Air has
been issued vide letter no 145333/UPPCB/Basti(UPPCBRO)/CTO/air/BALRAMPUR/2021 dated
25.12.2021 are stand canceled from the issuance of this CTO and will be effective.
 
3.	Industry shall operate and maintain the MEE systems to ensure Zero Liquid Discharge, failing which, this
consent shall be treated as revoked.
 
4.	The project proponent will treat and reuse the treated water within the integrated industry and no waste or
treated water shall be discharged outside the premises.
 
5.	The industry shall operate throughout the year (365 Days).
 
6.	The separated water from solid separation system such as condensate from evaporation concentration
system such as MEE shall be reutilized in the process. If required, separated water and condensate may be
treated before reutilization.
 
7.	Industry shall operate and maintain measuring devices (water/flow meters) at required location (raw water
consumption, solid separation system: feed, permeate and reject, evaporation concentration systems: feed
concentrate and condensate, water reused in the process & concentrate utilized in drying system/equivalent
technology) to record the water balance shortly without delay.
 
8.	The other effluent streams apart from spent wash including spent lees, plant washings, leakages, boiler
blow down, etc. shall be used in process.
 
9.	Industry shall operate and maintain the effluent treatment system effectively and regularly. All the effluent
treatment system shall be kept in good running condition all the time and failure (if any), shall be
immediately rectified without delay otherwise, similar alternate arrangement shall be made. In the event of
any failure of any pollution control system adopted by the industry, the respective production unit shall not
be restarted until the control measures are rectified to achieve the desired efficiency. Industry shall not
discharge any treated / untreated effluent into the river or any surface water bodies. No effluent shall be
discharged outside of the factory premises in any circumstances; hence zero discharge condition shall be
maintained at all the time.
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10.	Industry shall make proper arrangement for safe and scientific handling, storage, transportation and
disposal of all solid wastes, sludge etc. generated.
 
11.	Industry shall provide adequate arrangement for control of odour nuisance. All internal roads shall be
made pucca. Industry shall maintain good housekeeping within factory premises, around effluent treatment
facilities etc.
 
12.	Industry must strictly comply all the directions issued by UPPCB, CPCB and Hon'ble NGT from time to
time.
 
13.	The industry shall install roof top rainwater harvesting system and Piezometer in the factory premises.
 
14.	The industry shall always connect the CCTV Camera with the server of CPCB and UPPCB.
 
15.	Industry shall submit Environment Statement to this Board as per provision of Environment (Protection)
amendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year.
 
16.	Incase industry fails to comply with the directions issued by Board in a stipulated time schedule and/or
fails to comply with any of the conditions stipulated in the consent / renewal, the consent to operate (CTO) /
renewal of consent issued by Uttar Pradesh Pollution Control Board, Lucknow shall stand automatically
withdrawn and manufacturing operations shall be close down without further notice.
 
17.	Construct 0.3 mtr free Board in each lagoon used for storing spent wash to prevent overflow.
 
18.	Maximum 07 days Spent Wash shall be stored in the Lagoon and ensured to send monthly reports
regarding spent wash storage and details of water level in each lagoon constructed in industry.
 
19.	Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of
this Certificate for verification of Consent fee payable.
 
20.	Percentages of solid concentration after MEE shall be analysed by NABL accredited lab and report will
submitted within a month.
 
21.	The unit shall operate and maintain the Air Pollution Control Systems efficiently and continuously so as
to satisfy the prescribed emission standards.
 
22.	The unit shall adhere to the ambient Air quality prescribed standards at all the times.
 
23.	The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.
 
24.	The industry shall to submit stack emission monitoring report every quarter from NABL accredited
laboratory.
 
25.	Industry shall strictly comply with conditions mentioned in the charter prepared by CPCB.
 
26.	The Industry shall install on line emission continuous monitoring system and shall ensure regular
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transmission of data of Continuous Online Emission Monitoring System for to the servers of CPCB and
UPPCB. Industry shall submit regular stack monitoring report every month.
 
27.	Ash generated during production process must be disposed off in scientific manner as per guidelines of
CPCB/MOEF. It is also mandatory that disposed ash will never affect the Health and Environment of nearby
areas and residents.
 
28.	The industry shall use at least 20% of total fuel as bio briquettes in boiler, as per availability.
 
29.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof.
 
30.	Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Environment (Protection) Act, 1986.

                                                                                    
                                                                                    

 Chief Environmental Officer, Circle-6
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action

                                                                                    
Chief Environmental Officer, Circle-6

                                                                                    

RAM KUMAR 
SINGH

Digitally signed by RAM KUMAR SINGH 
DN: c=IN, o=UTTAR PRADESH POLLUTION CONTROL BOARD, 
ou=ENVIROMENT, postalCode=226010, st=Uttar Pradesh, 
2.5.4.20=36df54e85a11688d3602984094883704f8e0637b0a641ec669edc482f
107ae3c, pseudonym=2EC17570A0523ED1B6A8C90F56E682D096BC5CAF, 
serialNumber=08BBFA9D84CF0CE16A7811FE9DDF34293B94A73797A473E5B
CFE9AF2B7854D94, cn=RAM KUMAR SINGH 
Date: 2022.11.25 11:13:30 +05'30'

RAM KUMAR 
SINGH

Digitally signed by RAM KUMAR SINGH 
DN: c=IN, o=UTTAR PRADESH POLLUTION CONTROL BOARD, ou=ENVIROMENT, 
postalCode=226010, st=Uttar Pradesh, 
2.5.4.20=36df54e85a11688d3602984094883704f8e0637b0a641ec669edc482f10
7ae3c, pseudonym=2EC17570A0523ED1B6A8C90F56E682D096BC5CAF, 
serialNumber=08BBFA9D84CF0CE16A7811FE9DDF34293B94A73797A473E5BCF
E9AF2B7854D94, cn=RAM KUMAR SINGH 
Date: 2022.11.25 11:14:03 +05'30'
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Balrampur Sugar and Distillery, BalrampurBalrampur Sugar and Distillery, Balrampur

 

 

 

Balrampur Sugar and Distillery, Balrampur 
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Bajaj Energy, Utraula 

 

 

  

386



 

Bajaj Sugar, Utraula Balrampur 
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